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JUDGEMENT
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ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEI‘TBER (ADMN.

Heard- Mr.TVVS Murthy, learned counﬁel for the

applicants- and Ms. Shama for 'Mr lK.Bhaskara ‘Rao, learn:

i |
standing counsel for the Fespondents. ’
‘ |
|

2. There are two applicants in this OA. The. 1

applicant was engaged as Part‘Tﬂme Casual Ma&door in t

applicant was engaged as Part Time Casual Mazdoor in t
: |

Telegraph Office at Markapur from 20.10.88 ’and the 2I

the 2nd applicant was engagedJaé Call Boy M%ssenger fr
' |

same Telegraph Office with effect | from 22,12.88. Earlie[
Jm

of service. It is  further submitted ‘that on bei

- I

They wana - | |
recommendedAsuccessful in the wrﬁtten and oral tests he

. | ‘ |
on 19.1.95 and 20.1.95 by the DPC,| Both the aﬁplicants we

1
directed to report to Fhe ASTT,| Ongole (R—b herein) |on

1.2.95 for 'On'Job' trainipg'fof one week apd subsequent

|

appointment as Test Catégory Grdgp 'D' offic
|

stated that they underqeht the training. But when they

completed their 'On Job' trainihg on '7.2.95, R-2 herdin

issued a Service Telegram No.XT/1722 dated 7.%.95 (Annexyre

A9) stating that as per the oral%nstructions’of the Deputy
; | A

. o |
Office Qk the CGMTi A.P.Circl
Hyderabad (R-4 hefein) the, Hostings issued to ¢

General .-Manager (DS),

S : [ e '
applicants by R-1 in Memo No.E[%r-D/Rectt/94—95/32 daied

N ) ‘ v O )
2.2.95 (Annexure A6)- are kept!.in abeyance, luntil furt
o : - g
R 2P O P ‘ -

-

|
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21.5.85 and it is stated‘that he‘gaé put in about 185 dats
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_ (Annexures A-%O‘and A-11). Hen¢

instructions. | That was commun%c%
| | |

R-3 by his letter 'NO,E-4/48/Rectt/94-95

|
L !

allowed to work as Group-D ' of

L o | ) ]
pursuance of the posting orders is

3. ~ This'OA is filed to set
P i
R-2 in rhis( Service Messageé |
i o
(Annexure A?9) in pﬁrsuancfei
‘ |

1 ' .
instructions ,of R-4 and the orders issued kLy R-3 in
|

. |
letter No.E4/48/Rectt/94-9 dted.p
! |

te@ to the a

pplicants

?ated 7.2.

|
e 'both of tpem were n

\
ficials fro%

t
8.2.95
‘ .
sqed by R-1 {

|

aside the order issued

|

\
to the

purpcted o

\
.2.95 (Annexures A-10 and

A-11) and fof consequential direbtion to the respondents| to

appoint the ﬁpplicants|as GroupD official# and to aljiow

. : i , o \ .
them to wor% as Group-D offic1éls as per the appocintment

‘ |
and posting: orders afready iﬁsuFd by R-l| by his emo

| !
No.E/Gr.D/kRécttt/94-95/32 dated, 27.1.95, and 2.2.95
| I 7

(Annexures AL5 and A-6). !
‘ | !
!

i |
i

|
|

|

|

4. An interim order waS!ﬂssﬁed in thig OA on 17.2.95

whereby "until further ordersﬁ
‘ ! |

entrusted with the same
) |

entrusted béfore theylwere qeﬁt

: o
not entrustéd with such duties".
| |

i

| il |
5. It is stated that in|yview of the[interim o

[ Cod

the applicapts are continued a% Part Time Casual Mazdoogrs.
}
|

6. A reply has | been [filed in thisf OA.

- I

! , . |

reason for, oral instlruction :to
E I

being posted as regufar Group=D
: [

dutFeq

‘the applicants shal be

with whjich they ere

for traini%g if they| are
f
|

der,

|

The | main
stop the/ applicants for
officials/was due t the

| '
fact that Ithe applicants were I‘engaged in’ the Depaptment

|
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7.

' No order as to costs.

4

i

i

|

| |

subsequenf to 2&;6.88 and as such

the conditions stated in Para 3 of the reply affidavit.

A rejoinder has been fil

|
|
the parties in this OA as the M

has submitted. before the Apex Cour

|
|
;

361/94 which was disposed of on

Casual Labour; will be absorbed- ip

instructions?set out in the letﬁer dated 17.5.89,

this‘letter,{the Part Time Casual

for absorption. =

8.
Ministry of Communications befbre
no need to give any direction in

that the. respondent authorities:
s

the submission made by the Mi

before the Supreme Court in C.A.§<
above. : I

9.

'

‘ .§}JAI PARAMESHWAR)
MEMBER (JUDL.) .

N

DATED: 17th Febru

i
H
[

QJ4.97 that |[the Part Time

With the above observationl,

ed in this OA. But we

pabour are
]

In view of the above ¢a%egorica1 submission of the

the Apex Court, there

in this OA shall abide

—_{n

nistry of Communicati

the CA is disposed ¢

N~

R.RANGARAJ

ary, 1998

Dictated in the o¢pen court.
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they did not comply wi
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inistry of Communicatig
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t in Civil Appeal No.360-

Group-D po%ts as per the
As per

also entitled

is

this OA except to observe

by
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|
8.360-361/94 as extracted
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OA,221/95

Copy to:-
Telegraph Traffic, Nellore Divisiop,

The Superintendsnt,

1.
Nellore.

2, The Superintendent-in-Charge, Central Telesgraph 0fficéd,
Nellore. ' ‘

3. The Assistant Superintendent, Telegraph Traffic, Telefraph

0ffice, Ongole.
General Manager (0S), 0/c The Chief General

4. Ths Deput;
Manager, lelecommunications, A.P.Circle, Hyderabad,

> Hyderabad,
6, The Director General, Telecommunications, Sanchar Bh van,
New Delhi,
7. One copy to Mr.TUYS.Murthy, Advacate, CAT., Hyd.
8. O0One copy to Mr. K.Bhaskar Rao,,Addl.CGSC{, CAT., Hyd.
9. One copy to D.R.(A), CAT., Hyd.
10. One duplicatse copy. :

arr
I




&

TYPED ay , CHECKZD 8y

COMPHRED 3y APPRZYZD gy

IN THE CENTRAL ADMINISTR sTIVE TRISUNAL
HYAERABAD 8EMCH HYIERABAD

THE HIN'3LI MR.BURANGA 14 T4 e M{A)

AN T,

THE HSN'3LE MR.3.5. 347 FAT A ESHUAR »
M(3)

DAfED; {:}(Z.Fqgh

y -

RBEAAI0TME AT

M;Aw¢@r*ft7ﬁfwm7*~

MITTED a4 INTERIM JIRECTIONS

DISPOSED UF 4/19satRerTTg
JISMI65ED

DISIIBSED s W ITHD 2AUN
DISMIBSED FaR JIFAULT
JI0ERED/REIECTED

N7 ORDER A4S To CJs7s,

IT caurT - YLKR

- e
Frary yonrwfaw wfaEm |
Cantraf AdministfeMve Tribunal

siwer (DESPATCH

:?3 F53566§!§P§?/

2TTH R SO
Hvi#$5ABAD BENCH }






